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Corporate Debtor in the event Resolution process is commenced but right now

the proceedings for Liquidation has been commenced. As a result, the assets of
the corporate Debtor can be subjected to Liquidation by invoking the jurisdiction

prescribed u/s33(2) ofThe Code.

11. The Resolution Professional is hereby appointed as a "Liquidator', to proceed with

the Liquidation Process as directed hereinabove. This Application IA No. 23 is

disposed of accordingly.

Date

M.K. SHRAWAT
Member (Judicial)

s?.0s.2018
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